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1 5-6=96 Heard shri PJK .%‘agc%skiga,'learned TN \%\\ E—é\ ¢

counsel for the applicant and shri Ashok
Mohanty,learned Senior Ltanding Counsel for
the Respondents.

2 The applicant is transferred and
allotted to Berhampur (Ganjam) Region
without completion of'his tenure as claimed
in the.post OFf AsS BeD.(D.Ds)Cuttack (N)
Divisional Office,Cuttack. He joined the
post of A.5.P.0.(0.D.) on 27.7.1995 on

ad hoc basis. He states that he waited for
a period of 15 years in Sambalpur Region
and he got an opportunity to be transferred

to Headguarters Region., He further states

that his daughter is continuing her Pre-
Degree in S.3.wWomen's Gol].ege,suttack.

3. Learned Senior Stancing Counsel,
shri ashok Mohanty appearing on behalf of

(=

the Responcdents submitted that this 1s an

inter=-rRegional transfer and it is expressly
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approved by the Chief Post MésterGéne;ai in the
impugned Annexure=-1. once the approvai dfhtme C.P,&.G.
is taken, the inter-rRegional transfer canno% be »
assailed. At this stage, Shri Padhi submit% that

| .
the applicant has already submitted a représentation
and he will abide by the decision of the C.?.M.G.
in disposing of such representation, 1
4, This application can be disposed ?f by
issuing a simple direction to the Chief Po%t Masier
General (Respondent No.l) to dispose of th%
representation dated 30.,5.1996 (Annexure-z)i He
is accordingly directed to do so wiphin fo#r weeks
from the date of receipt of a copy of this ;rder.
Till that time the impugned order (Annexqr%a-l) !
dated 27.5.1996 is stayed in so far as ib)pertains J
to the applicant only, unless the applicant has

already been relieved,

The application is disposed of.
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